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Amendment of Clause Re~atin~ to 

take over of Sick Units 

349. SHRI R. K. MHALGI: Will 
tile Minister O'l INDUSTRY b. 
"leased to state: 

(a) whether there is any propoaal to 
amend the clause relating to take oyer 
of sick units; 

(b) if so, what are the reasons 
therefor; and 

(c) whether the proposal 18 1ikply 
to be brought in the current session of. 
the Parliament? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANA) : 
(a) and (ib) Certain amendments to 
the Industries (Development & Regu.. 
lation) Act, 1951 are under examina-
tion, among which are propoaala 
relating to sick units. 

(c) The amending Bill il under 
iinalisatiol'l. 

Naval Alrmament Production Unit at 
Oochin 

350. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of DL 
RENCE 'be pleased to states:: 

(8) whether there is any p!'OPOAl. 
pending before the Government of 
India for setting up a Naval Arma ... 
ment Production Unit at Cochill I. 
the State of Kerala; and 

(b) if so, what action has been 
taken by Government of India in this 
respect? 

THE MINIS,TER OF STA'I'E 1» 
THE MINISTRY OF DEFENC. 
(SHRI C. P. N. SINGH): ('8) There 
is DO such proposal before the GOY" 
emment. 

(b) Does not arise 

Repeal or OJBdaI Secrete Act 

351. SHRI SAlFUDDIN CHOU·-
DHURY): Will the Minister of HO'M.'a 
AFFAIRS be pleased to state: 

(a) whether Government are aware 
that in countries like United states of 
America, Canada and West Germallf' 
there are no Official Secrets Acts; 

(b) if so, whether Government at"e 
considering to r~peal the prese~ 
Ofllcial Secrets Act and enact suitable 
legislation like the Freedom of Infor-
mation Act as is in force in Canada .. 
United States of America and Weill 
Germany; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINSTRY OF HOME AFFAIRS 
(SRRI YOGENDRA MAKWANA)· 
(a) Canada has its Official Secrets 
Act. In USA and the Federal Republie 
of Germany, there are no specift~, 

Official Secrets Act as such, but legal 
provisiona exists for protection ol 
classified official infonnation: 

(b) No, Sir; 

(c) In India, the policies and de-
cisions of the executive are under 
constant and vigilant scrutiny bJ' 
Parliament and information 1& fur'" 
nished to Parliament in various fot"lllJ 
in acord.nee with the Bul_ GIl Pro-
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eedure and Conduct ot Business. It 
may t therefore, not be either neces-
sary or desirable to have a statutory 
.bligation to have a legislation which 
JIlay ibe j ustiflable in other and often 
.ery different context. Besides, the 
.cost of administering such a system 
would be very high and not comen-
surate with the advantages that are 
"likely to accrue. On the other hand 
'the need for preserving secrecy of 
• tftcial information in any Govern-
ment is self evident. The official 
Secrets Act merely protects such 
Information from unauthorised 
disclosure and penalises unauthorised 
communication of official inform-
ation. It is, therefore, considered ne-
f~~sary to retain such a law. 

Proposal for handing OVer of cement 
industry to Cement Corporation 01 

IJldla 
352. KUMARI KAMALA KUMARI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Government pro-
pose to take over the cement industry 
.and hand over the same to Cement 
Corporation of India to improve the 
availability thereof in the country; 
ilnd 

(b) it not, the steps to be taken by 
Government to improve the cement 
availability in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
fa) No, Sir. 

(b) A statement indicating the 
-teps being taken Iby Government to 
Jmprove availability of cement is en-
"Josed. 

STATE,MENT 
The following steps are being taken 

10 improve availability of cement in 
t.he country:-

(1) The export of cement outside 
the country has been banned ex-
cept to Nepal and Bhutan. 

(ii) Cement is 'being imported 
into the country. 

(iii) Additional capacity :for 
cement is being created. 

(iv) Existing rules relating t~ 
freight reimbursement for road 
movements have been liberalised . 

(v) The Govt. have also granted 
assistance to the cement industry 
for the use of 'Captive power for the 
production of cement during the 
period of power cuts .. 

(vi) Government have announced 
assistance to the cement industry 
for the use of furnance oil for 
production of cement due to inade-
quate supplies of coal. 

(vii) Production of existing units 
is also closely monitored to ensure 
better capacity utilisation. 

(viii) The import of precalcina-
tor technology has been permitted 
to enable increase in production. 

(ix) The construction of on going 
projects is being expedited. 

(x) Government have also decid-
ed to encourage the setting up of 
cement plants at the site of or near 
steel plants to utilise the slag. 

(xi) Government have also de-
cided to encourage the setting up 
of a large number of mini cement 
plants. 

Military aid from U.S.S.R. 

353. SHRI NIREN GHOSH: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) whether India has asked for 
military aid from U.S.S.R. recently; 
and 

(b) if so, the amount asked for and 
on what counts? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI C. p. N. SINGH): (a) and 
(b) India has j~ purchasing de-
fence equipment and supplies not .. 




